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7 	111.3.94. 	In view of the admitted position 
	C\\r! \\\ 

that Head Clerks are transferred to 
from 

Rourkela t,o/ghubaneswar on rotation 

basis and that even the transfer of the 

present petitioner to Rourkela is oni 

forone year and that as at present he 

completed 6 months term in Rourkela, hei has to 

serve for another six months, we find no 

nrit in this petition as we do not flnd. 

no irregularity tn the action taken by the 

resporents, though it may be a coincidnce 

that the transfer carr to the applicant1 

when the c onte rapt petit ion w as filed •  
C. 	(A-- i"-  

2. 	With this observation, the petition  

is rejected. No costs. 

- 	- 	 - - --  
TfllS oraer is passea arter,  near in 

learned counsel for the applicant and  

Mr. U.B.Mohapatra, learned dl, Standing Counsel 

(Central). 
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